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(c) the reasons for delay snd the dates
by which each one of them is likely to be
imp’emented; and

(d) the steps proposed to be taken in
the matter ?

THE MINISTER OF LABOUR AND
REHABILITATION (3HRI R K, KHADIL-
KAR): (a) to (d). A statement giving the
information is laid on the Table of the
House. [Pliced in Library See No. LT—
3409/72)

Registered members of Coal
Mines Provident Fund

2551. SHRI R. N. SHARMA : Wwill
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) the numb r of registered members
of the Coal Mines Provident Fund as on the
31st December, 1971;

(b) the number of live members;

(c) the reasons for difference n the
two numbers; and

(d) the steps taken by Government to
increase the number of live members and
the outcome thercof?

THE MINISITER OF LABOUR AND
REHABILITATIO « (SHRI R.K. KHADIL-
KAR): The Coal Mmes Provident Fuud
authorities have repuried as undes;—

(2) 13,19,918,
(b 3,70,590.

(c) The registered membership denotes
the total number of workers enrclled as
members of Fund excluding those who have
already withdrawn their provident fund,
whereas the live membership denotes the
number 0f members who have been actuvally
contributing during the" currency period.
Reasons for the difference between the two
figures are as follows 1—

1) Mombers who have ceased to be
mployed and who have tlaimed
thoeir tefunifl But whose cluims are
il pepding -ave included in the

. Tegisternd membepship bat not in
the diné anibaiehip ;
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ti) Members who have ceased to be
employed but have not so far
<laimed refund of their provident
fund are included in the registered
membership but not in the live
membership ;

(i) An o'd member who, on transfer to
another coal mine does not dis-
close his previous membership is
allotted a fresh account number
and is treated as a new member.
The registered membership etc.
includes such duplicate/triplicatc
account numbers of some of the
live members.

(d) 1. The following steps have b:en
taken to increase live membership of the
Fund :—

{1) Special investigation in coal mines
where membership of ihe fund s
disproportionately low in compar:-
son to their respective employ-
ment strength has been taken upto
detect evasion in the matter of
earolment of new memb rs.

(n) Inspectors of the Coal Mines Pro-
vident Fund have been notified as
Inspeetors for the purposes of
section 48 of the Indian Mioes Act,
1952 so that they may exercise
more thorough checks over atten.
dance records to prevent evasions
in enrolment.

(iii) A suggestion made by the Adm:-
nistrative Reforms Department that
the qualifying period of 45/60 days
shouid be counted from the date
8 person joins codltery service for
the first time and shopld be deemed
to have completed at the end of
the month in which the total atten»
dance ri the pre.crited tevel
is under tion.

2. Ass result ¥ steps aiready taken,
live membership of the Fumd is increasing,

Lewes'aul Finiedibl dssistance to
Sick Conk Miners

2552, BNRI'R. N, SHARMA : 'Will the
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‘ment tp,gm financial assistance
for - undecmms treatment;
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2) \ Pneumoconiosis . and silicosis
mpitiomi diseases: No special leave
with 'wages is alowed under Mines Act for
. their treatment. However, annual leave with
i wages, as admissible, can be availed of for
: hﬁ,‘purpo:c as well,

2o« (b) No. Miners affected by these direa.
. .ses are, however, entitled to free treatment
‘i from  the Hospitals of -the Mines Labour
i Welfue Fund Organisations.

(cJ Does not arise.
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